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Employees

“Interim direction to pay salaries 10 the
petitioners’ union fot the period of Janu-
ary, February and March, 1997 within
four weeks from the date of receipt of a
copy of this order.”
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SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh): Madam De-
puty Chairman, I rise to associate myself
with my hon. colleague who has raised
the issue of IDPL workers who did not
receive their rightful dues in terms of
salaries. And an IDPL worker has been
forced to commit suicide. There has to be
moral accountability on the part of the
Government which decides to going in
for disinvestment and in terms of that
reference, does not pay salaries for the
workers for no fault of theirs. At no
point of time have the trade unions or
the workers or the employees of this
Company ever shirked from their respon-
sibility. Today, for reasons- best known,
whether it is bad management or whatev-
er, many industries decide to fold up and
the Government takes the sweeping deci-
sion to close them down. Files keep on
moving from Department to Department,
from Ministry to Ministry. The BIFR says
that it has made the recommendations
and the Finance Ministry says that it is
not obliged to consider the recommenda-
tions. In the meantime, thousands of
workers and their families starve to
death. These are men who have worked
for the organisations, but do not get their
dues. Today they are forced to commit
suicide because they cannot beg. What is
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the moral obligation that we are bound
by? When we take a decision about
closing down a particular industry, re-
habilitation of the workers has to be a
priority. It is not enough to give them a
golden handshake because it has also
shifted up to their throats and strangu-
lated them. I demand from the Govern-
ment an immediate response on the situa-
tion in Hyderabad, particularly on the
prevailing situation in IDPL. Thousands
of workers just do not know what lics in
store for them, what their fate is going to
be even though they continue to work
and they are prepared to work if work is
given to them. If work is given to them,
they will. IDPL produces very good pro-
ducts which are viable and which are
extremely competitive in the market. The
company is unable to do well because of
bad management. In spite of bad man-
agement, they get rewarded. They are
rehabilitated. They get re-employed. But
the workers do not. The industries don’t.
Madam, death is staring in the face of
thousands of workers.

Today in the Telugu Desam Parliamen-
tary Office, we have taken a decision and
we want that IDPL should be a priority
issue with the Central Government. So, I
wholly associate myself with my hon.
colleague and 1 hope we will move cx-
peditiously in the matter.

Thank you, Madam.
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RE: DECLINING STANDARDS IN HIN-
DI FILMS BROADCAST BY DOOR-
DARSHAN
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IpqumEl: o @ @ F aeqE 4w
Bedis good that he is mentionipg it in
thie House. the films which are shown on
Doordarshan are not good films accord-
ing to him because he has seen all of
thi#m. These are not for famiklies. So, pay
attention, plcase.

o wor firewe: 3 s S o Wk WO
gji&mmmﬁymﬁum
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI

S. JAIPAL REDDY): 1 am consulting
Ram Jcthmalaniji.
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Srgumfa: W S, oS @2 R

SHRI S. JAIPAL REDDY: Madam,
our hon. Mcmber raised a Starred
Questionn  yesterday which was not
reached. We complement him on being
resourceful. He has circumvented that
and raised the question.

THE DEPUTY CHAIRMAN: The
Chair is also involved in it becausc it is
very concerned with such films being
shown on Doordarshan.

SHRI S. JAIPAL REDDY: Now, let
me address myself to his first concern
about vulgarity and violence in the films
screened on Doordarshan. I share his
confern, but I must take him into
confidence and, through you, the whole
House about the procedure adopted by
Doordarshan in the matter. They only
select films which receive a certificate
called “‘U’—universal—how inversal it is,
it is a different matter. No film which
receives that wonderful certificate
‘A’—adults orly— is ever allowed to be
screened on Doordarshan. Apart from
this precuation, Doordarshan also adopts
the procedure of getting the U-films
filtered further through a preview
commitee. In Sipte of that, some of these
films survive and appear on the screen.
But, that is a larger part of it. If I begin
to curb vulgarity, my friend Ram
Jethmalani will come down heavily on me
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because he will try to draw a distinction
or he will try to tell me that there is not
much distinction between liberty and
vulgarity. But, that is a larger question.
...(Interruptions)...1 am not saying that.
He is a champion of liberaty. There are
honest people divided on this question. I
am not holding any view. 1 am merely
bringing to the attention of the House
various views held by intellectuals
honestly on this issue.

Then, he referred to the question of
films being taken from NFDC. This was
the figure I gave to the House yesterday.
NFDC supplies 19 films per week.

SHRI SANJAY NIRUPAM.
Seventeen films.
SHRI S. JAIPAL REDDY: Yes,

seventeen. You are right. But, out of
these 17 films, only one films is shown on
DD-1. The rest are shown on DD-
3—Movie Club and DD-International,
and both these channels are commercially
unviable channels. NFDC has lost six
crores of rupees in 1996-97 for doing this.
Therefore, the private parties are not
prepared to do service on DD-3 which is
a Movie Club and DD-International. The
private parties went 1o MRTPC...

THE DEPUTY CHAIRMAN: Mr.
Minister, you are so informative on this
question, but I must remind you that this
is Zero Hour.

SHRI S. JAIPAL REDDY: I know
that.

THE DEPUTY CHAIRMAN: We
have other Memebrs also.
...(Interruptions)...

SHRI S. JAIPAL REDDY: Since he
has raised the question...

st wem frem: § cogeedade @
AT A F AR H T A G . (FEGH)

SHRI M.A. BABY (Kerala): The
Minister has been so generous.
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SHRI GURUDAS DAS GUPTA: Let
us have a full discussion on this issue one
day.

SHRI S. JAIPAL REDDY: Madam, I
would like to disabuse the hon. Member
of the notion that the NFDC has been in
any way favoured. The NFDG has
incrurred a loss of rupees six crores in

one year. ...(Interruptions)...
SHRI SANJAY NIRUPAM: That is
about other channels, except Metro

Channel. My question related to Metro
Channel.

M T WS (S| W): YEH, AHA
TTE F HEN ¥ fF weuwedede 3 Al
# 99 A 9 FFaas W Rgam % @
¥ T g A R B Ree el 1 Wi 9
# 3T 9T @ B, I W S T &, qAA
a8 # 5 wF T feedl @ wied ¥ sk gwd
@ e ? L (SEaE)..

sft wrerr fream: # S e ¢ 6 3w @
D T Q7

SHRI S. JAIPAL REDDY: I am
coming to those questions.

The point is what is in demand. The DD-
I channel alone is in demand. So far as
the DD-I channel is concerned, the share
between NFDC and private parties is
almost 50:50. It is almost 50:50 and the
supply from the private parties has not
been good. They made a commitment in
regard to two films—sadma and Chan-
dramukhi but they did not supply and tht
NFDC had to rush to rescue Doordar-
shan. As far as vulgarity is concerned, it
is a larger issue and I have to still look
into that. The matter is under considera-
tion of the MRTPC. When the MRTPC
gives a final decision, we will review the
whole matter.

ot dom fream: few, T W @ SN g2
®

THE DEPUTY CHAIRMAN: Mr.
Sanjay, please take your seat. The duty
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of the Chair is while giving protection to
one Member for raising an issue, the
Chair has to keep in mind that there are
other names also. I cannot allow you to
monopolise, however important it is. I
will not allow even the Minister to mono-
polise at the expense of other Members.
...(Interruptions)... We are again mono-
polists.

RE : LEAKAGE OF QUESTION PAP-
ERS FOR LLT. ENTRANCE TEST

SHRI BRATIN SENGUPTA (West
Bengal): Madam, it has already been
discussed in this House that an astronom-
ical amount of national investment is
made for the IITs of our country in order
to build a modermn and ancient advanced
India. But this year the academic session
of all six IITs has been dislocated and
significantly delayed. The reason for this
is known to all of us. In Lucknow primas-
ily and then in Patna as well, through the
private coaching centres, the. mathematics
question paper was leaked one day in
advance. Physics-and chemistry question
papers were leaked on the days of the
examination. For the first time in the
history of IIT under-graduate entrance
tests this has taken place. The exams
have been postponed and, therefore, the
scssion is going to be disclocated. 1 can't
say whether with two sets of question
papers the same thing could not have
repeated  but  there has been an
unprecedented phenomenon in the his-
tory of IIT this time also as fur as paper-
s¢tting is concerned. Only ome set of
question papers was set this time, if the
news reperted in the newspapers is cor-
rect. In the last three years, since the
UPSC civil services question paper leak-
age to the CBSC question paper leakage
this year, this has become almost a na-
tional epidemic. I am constrained to say
so. I hope, it would bc national concern
for all guardians, students and anybody
who is concerned with the human capital
development of our country. My only
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intention in raising this matter is to try to
explore the possibility of the Govern-
ment’s reaction to it. Thank you.

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): Madam Deputy
Chairman, I just want to add something
to what has been said by my young
colleague and this is about IITs and other
institutions. In the recent past the ques-
tion papers have been leaked out causing
havoc to the academic standards and to
education in the country. All the news-
papers have recently reported about the
IIT leakage and joint entrance examina-
tion. This morning there was a news item
about Roorkee Engineering College, also
recognised as an institution equivalent to
IIT. Only some time back there was a
discussion in which my friend Shr Sen-
gupta had participated. It was raised by
my colleague Satish Agarwal. It was ab-
out CBSE examinations. Earlier also
UPSC question papers had been leaked
out. It is an unfortunate thing. I do not
trcat them as stray incidents or isolated
incidents. This indicates the kind of de-
terioration that has been creeping in in
the academic world and in the monitoring
that is so necessary. That is why the
matter needs much more scrious atten-
tion of the Ministry of Human Resource
Development. Madam Deputy Chairman,
therc are long-term implications to what
has been happening.

Now it has comc out that it is the
coaching institutions "which are spreading
a network thoughout the country. I know
something about it in the northern India.
T was told about all these things by many
people in Allahabad, Lucknow, Delhi,
etc. But, 1 did not believe them till 1
found these reports in the Press and after
having verified some of these further
facts. There is a mafia growing. In these
coaching institutions huge sums, as-
tronomical sums of money are just being
extracted. The unfortunate thing id that
many teachers of colleges and universities
are taking classes in these coaching in-
stitutions. They are not attending their
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classes in colleges and universities,
Madam, another thing, also 1 want to
mention, we have been talking about
scams, hawala, this and that from time to
time. The money is being paid by coach-
ing institutions in the names of their
wives, Mrs. so-and-so and Mr. so-and-so.
If you ask any these institutions whether
they would give a list of people with
Purticulars who give the lectures, they
would just refuse it. This is a mafia which
is growing, this nexus. The colleges and
the unverisities are suffering while the
HRD Ministry is spending so much. The
Govermment and thg public natrually ex-
pect that the standard of cducation is
raised. But, what is the result? The entire
State machinery is being involved in this;
the police, the lower 1ével functionaries,
from Registrars downwards. Everybody is
getting a part of this. It is not only that
the administrative machinery but the en-
tire State machinery is being corrupted.
Madam, you are an academician and you
are well aware of what effect it has on
the coming generations. It is not only the
boys who are appearing for examination
this year, but the coming gencration is
developing a cymicism that the scams
which we have in politics have also
started infiltrating or percolating or going
into thc academic world also and that
some kind of a mafia is working there.
This is the cynicism which is being gener-
ated in the younger generation. They say
that this is happening in the UPSC, it is
happening in the State Public Service
Commissions, it 15 happening in the {ITs
and the engineering colleges. Madam, we
have to realise that so much of money is
being paid to these institutions. The pub-
lic is spending money, public funds are
being spent. These institutions are sup-
posed to turn out good st:idents so that in
the globaliscd competitve world our stu-
dents are able to stand up with courage,
fortitude and on an equal footing with
others. But, what are we doing? It has
got  wider implications. Therefore,
Madam, through you, I would request
the HRD Ministry that this matter should

[7 MAY 1997

for I.I.T. Entrance test 254

not only be looked into or inquired into,
but expenditious action should also be
taken. Secondly, my request is, what has
happened that should not be treated as
an aberration or an accident, etc. The
Government should find aut as to why it
has rcpeatedly happened. It has got
larger implications. I would like to know
what the Government of India is going to
do particularly when higher education is
the responsibility of the Central Govern-
ment Madam, the Government of India
says that it opposes commercialisation of
education. But, this is not only commer-
cialisation of education, but this is also
currupting education. In a way it is just
destroying the future of the students and
the credibility of entire educational sys-
tem in this country. Thank you.

THE DEPUTY CHAIRMAN: Mrss.
Renuka Chowdhury, you just add one
sentence. I have so many names in sup-
port of this and the large interest is being
taken into consideration.

SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh): Madam, I
had raised this question during the last
session when the XII class exmination
paper had leaked. Now, the IIT question
paper has been leaked. Our hon. collea-
gue has very eloquently and lucidly told
us the various factors and remifications of
what is going to happen. I am speaking
as a mother. 1 bring up my children to be
honest and to study conscientiously. But,
if there is going to be no level-playing
field, where my child is denied an oppor-
tunity to access another entrance, is de-
nicd an equal opportunity of going into
another institutions because of a blunder
committed by the Government, I stand to
lose as a mother, if my child is afraid to
face the consequences and then kills it-
self. There is a growing incidence of
children committing suicide and I cannot
imagine a more ugly manifestation of
these kinds of slip-ups that we constantly
seem to land ourselves in. Nothing came
about after the last session when the
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entire Parliament in its collective wisdom
protested about the XII class exmination.
The hon. Minister then gave us an assur-
ance. And, that is all that happened, We
got lipservice on the floor of the House
while the destiny or fate of all these
children still hangs in balance and now,
we do this at the IIT level! Where is it
going to end? Madam, 1 urge you: you
have to take a firm stand and demand of
the Government that we want action. I
do not want repetition of such incidents,
And I never want to come back to this
House and raise an issue like this again. I
want action. What has happened to the
XII class examination? What decision has
the Government taken? And what deci-
sion are they going to give to these
children who for no fault of theirs have
finished with their summer holidays; they
cannot ever plant to go anywhere; they
have no family life left now, because
their parents and other cannot take them
and go anywhere. We are living such a
stressful life and we contribute to this!
Why should the children be made to pay
for our slip-up? Madam, I think, you
have to direct them to come back with an
action plan. 1 do mot want any condo-
lence meetings here in this House after
this. Thank You very much.

THE DEPUTY CHAIRMAN: It is a
very serious matter. ...(Interruptions)...

SHRI TRILOKI NATH CHATUR-
VEDI: Madam, the hon. Minister for
H.R.D. is present here. ...(Infexrup-
mons)...

SHRI M.A. BABY (Kerala): Madam,
give me half-a-minute. ...(Interrup-
tions)... Madam, the Minister who has
given an assurance ...(Interruptions)...
though there is a change of Government
in the intervening period ...(Interrup-
tions)...

SHRI TRILOKI NATH CHATUR-
VEDI: It is only a revised edition ...(In-
terruptions)... The same persons are
there. ...(Interruptions)...

[RATYA SABHA]

for I.I.T. Entrance test 256

SHRI M.A. BABY: Madam, the
Minister who has given an assurance is
present here. 1 remember, vividly, the
hon. Minister gave an assurance, person-
ally, that Be would take action on the
tough questions for the XII class stu-
dents. The hon. Minister is present here.
If he reiterates his assurance with follow-
up action, we would be most happy.
...(Interruptions)...

SHRIMATI RENUKA CHOW-
DHURY: Otherwise, I will have to
gherao the Minister. ...(Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, I would like
to add one word in strong endorsement
of what all my hon. colleagues have said
before. As Renukaji said, as a mother, I
am poignantly aware of the difficulties.
Our children who are going into colleges
this year and many of our chidren’s
classmates who are taking this IIT or pre-
medical entrance examination, have had
no play-time for six years from VII stan-
dard. They spent all their play-time in
going to coaching classes for this IIT
examination, for this single day. So, they
spent six years—VII, VIII, IX, X, XI,
and XII. They spent, to prepare themsel-
ves, four hours a day after school and in
addition to their preparation for X and
XII standard exminations. These children
go to eoaching classes like the students in
universities, They are like slaves for this
one day. Madam, you can imagine the
kind of pressure these children are going
through. We take it lightly. If there is
corruption for this and if the papers are
released for this, then nothing could be
more cruel or uncivilized in a society like
ours where our children’s entire mental,
psychological frame of mind and future
are mortgaged for some narrow personal
gains. This is an aspect which I wanted to
bring to the notice of the House because
this is not a one-day exam, this is not
some one small thing which has been
happened over the last ten days. This is
the fruit of these children’s five years,
tremendous hard work giving up all man-
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ner of pleasure because this is such a
competitive exam and is supposed to be a
test of merit. Therefore, I demand, that
strong action should be taken against
those people who are responsible for the
leak of this and it should be deterrent
action so that it is never repeated again
and these children’s life, five years of
their life, is not taken lightly. Therefore,
follow up action, strong and deterrent
action should be taken and people should
be punished. The action taken should be
brought before the House so that we are
aware of what is done. Thank you.

SHRIMATI RENUKA CHOW-
DITURY: The action should be time-
bound.

THE DEPUTY CHAIRMAN: Mr.
Minister, when we raised this issue in this
House, I was in the Chair and I had also
made comments about leakage of the
question papers of XII standard. When
this issue was raised to hon. Minister had
given some assurance unfortunately, I do
not know what our Assurances Commit-
tec does. It is the duty of the Assurances
Comumittee also that they should find out
what assurances were given by the
Government should go into them and
bring them before the House. It is also
the personal commitment of anybody
who makes an assurance on the floor of
the House, to keep it in the true spirit.
Mr. Minister, if you remember, we took
up this serious matter. It is a question of

. the whole nation. It is not one stray
incident. The future of this country de-
pends on them. If we are going to the
21st century in this way, limping and
crawling, 1 do not know what will
happen.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA); Madam, regard-
ing the CBSE examination I gave an
assurance to the House to look into the
matter and as a result of this the CBSE
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constituted an Expert Committce. Ac-
cording to the findings of the Committee
the questions were not out of syllabus.

THE DEPUTY CHAIRMAN: No, it
was not that. It was the question of
leakage of question papers.

SHRI MUHI RAM SAIKIA: For the
leakage? Madam  ...(Interruptions)...
Madam, regarding the leakage. ...(Inrer-
ruptions)... let me speak.

THE DEPUTY CHAIRMAN: Let him
answer.

SHRI MUHI RAM SAIKIA: Madam,
regarding leakage of examination papers
of IIT, Government is seized of the
matter and has decided to refer the
matter to CBI or IB. ...(Inserruptions)...

THE DEPUTY CHAIRMAN: Let him
finish.

SHRI MUHI RAM SAIKIA: To take
action against the guilty persons. ... {Inter-
ruptions)...

SHRI GURUDAS DAS GUPTA
{West Bengal): Madam, the position is
like this: if the question papers have been
leaked, the persons or the students who
have been able to purchase the questions
m exchange of money, have got an ad-
vantage over many. It is a compatitive
examination. Therefore, you must cancel
this examination and hold a new exami-
nation.

SHRI MUHI RAM SAIKIA: Let me
come to the second point. ...(fnferiup-
tions)...

THE DEPUTY CHAIRMAM: Let him
finish.

SHRI MUHI RAM SAIKIA: Number
one, the Government has decided io
conduct again the examination in the
entire country. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr,
Minister, I am happy that you made this
commitnient that you are going to cancel
the examination and re-examination will
be ordered. But the question that the
hon. Members are raising seriously over
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of Land
here is that the problem should be tack-
led from the root itself-how it has hap-
pened, why it is happening—so that we
can have a redressal from the beginning,
not acting just on what has happened
now.

SHRI MUHI RAM SAIKIA: Madam.
...(Interruptions)... Let me speak.
Madam, I have beecn personally ac-
quainted with the examination systems
and its loopholes. As far as the issue
raised by the hon. Members in this
House régarding the leakage of question
papers and the nature of examination,
etc. is concerned, I have got the explana-
tions. Therefore, the Government prop-
oses to go into the entire system of
examination in the country and how to
improve it. Government would take steps
in this regard and would invite sugges-
tions from hon. Members of the House
from all sides so that the system may be
strengthencd, so that the future genera-
tion will not suffer because of our fault.

SHRIMATI RENUKA CHOWDHURY:
Who would give compensation to these
students for having been made to sit out
on this? There is also the fact that they
cannot go for the other examinations.
They do not know whether they would
get into the IIT or not.

THE DEPUTY CHAIRMAN: Mrs.
Chowdhury, there are other questions
also. There are other matters which have
been raised. This may be a very, very
serious issue, but there are other issues
also. Shri John Fernandes, please.

RE. PROPOSED ACQUISITION OF
LAND BY KONKAN RAILWAY
CORPORATION

SHRI JOHN F. FERNANDES (Goa):
Madam Deputy Chairman, we have again
a controversy in Goa, created by the
Konkan Railway Corporation. The
Konkan Railway Corporation has been
synonymous with controversies and
resentment in Goa. Madam, the people
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of Goa welcomed this project because
they would be getting a train connecting
the north with the south.

The present controversy created by the
Konkan Railway Corporation is that they
have sought to acquire 40 lakh sq. km. of
land in Margoan city, in a commercial
area. The last controversy created by the
Konkan Railway Corporation was
diverting the route from the hinterland to
the settlement area where the land is very
expensive. It is a prime land. The
Corporation had it for a song about
Rs: 100/- or Rs. 200/- per Sq. metre—
when  the market value  was
Rs. 2,000/-per sq. metre.

I have been raising this issue off and
on in this House. I had said that since the
diversion was wrong, and the terrain was
bad, they would not be able to complete
the project in time. Now, the fact is that
the Corporation is still to complete the
project in the Goa sector.

Of late, the Corporation has ventured
to acquire 40 lakh sq.  kms.
(Interruptions) This land is sought to be
acquired at the rate of Rs. 100/~ or
Rs. 200/ per sq. metre. I think this is
being done because the Konkan Railway
Corporation is in the red. They have no
funds. They are doing this with the sole
intention of selling this land in future
because the market price of this land paw
is between Rs. 2,000/- and Rs. 5,000/-
per sq. metre. This is a settlement.area.
It is a green land. It is an agricultural
land I am told, some intelligent architect
has come up with a proposal to have a
training school and a trade centre in
Margoan.

Madam, if you see Goa on the map of
India, you would find that it occupies a
small areas Therefore, the Corporation
should go to the rural areas. This is an
urban land. Or, in the alternative, they
can go to the neighbouring States like
Karnataka or Maharashtra. We have no
objection. But I do not think the Konkan
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Railway Corporation, before completing
this project in Goa, should land itself in
some other controversy.

Now, they want to inyoke section 4 of
the draconian Land Acquisition Act. The
hon. Railway Minister is here. I would
request him to direct the Konkan
Railway Corporation not to create more
controversies in Goa, before they
commission this project, and see that
section 4 of the Land Acquisition Act is
not made use of in Margaon city, which
is a congested city in the south. Since this
is an urban land, they should go to the
rural areas, or, to the neighbouring
States. Thank you.

RE. RECENT BLASTS IN DELHI
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THE DEPUTY CHAIRMAN: Now
we have to adjourn the House for lunch.

After lunch we will have the discussion
on the Railway Appropriation Bill. I
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don’t know how we can finish the Special
Mentions and other things.

SHRI SUSHILKUMAR SAMBHA-
JIRAO SHINDE (Maharashtra): We can
take them up tomorrow morning,
Madam.

THE DEPUTY CHAIRMAN: If
everybody agrees, 1 have no objection.
Today we have a statement also.
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THE DEPUTY CHAIRMAN: The
House is adjourned for lunch for an hour.

The House then adjourned
for lunch at three minutes
past one of the clock.

The House reassembled after lunch at
seven minutes past two of the clock.

[The Vice-Chairman (Shrimati Kamla
Sinha) in the chair.]}

THE APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1997.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Now, we take up
discussion on  the  Appropriation
(Railwaysy No. 3 Bill, 1997. Mr.
Minister.

= h (st T faenw grEEm): wde,
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The question was proposed.

PROF. RAM KAPSE (Maha-
rashtra): Madam, I am not exactly
opposing the Appropriation Bill, but, at
the same time I will not recommend it to
the Houst in foto.

The first thing that 1 would like to note
is the problem with Ram Vilas Paswan Ji,
who is the Minister in charge. Whenever
we criticise the Railways, Paswan Ji
generally accepts the criticism. Then he
comes with more information as to how
the Railways are functioning today. If at
all we speak about the maintenance,
immediately he will say that maintenance
is very bad and because of the resource
crunch, he is not in a position to help the
commuters in any way. If at all we speak
about the water shortage in stations, he
will accept the position. He is the man of
the masses and he knows the problems of
the masses. Therefore, immediately he
accepts whatever we say. But, at the
same time, we want the Railways to
improve at the earliest, because the
Railways have multifarious activities to
perform. There are many expectations
from the Railways, which need to be
fulfilled. For that I will make some
suggestions. I will try to be brief as far as
possible and will complete my speech
within fifteen minutes.

The first interest is that of the
commuters. What do the passengers feel
about the Railways is the real issue.
What do they expect from the Railway
Ministry? The first thing is safety. Are we
safe in the Railways? Five years ago at
Kalyan Railway Station, there was a
bomb explosion en the Diwali day. Mr.
Jaffar Sharief was the Minister in charge
at that time. I referred to it immediately
when we met here.

He assured us that hereafter they
would take into account the safety of
rattway passengers. Day after day we .
don’t feel safe in railways. In the month
of February, our suffering was worse. I
feel that our first priority should be safety
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of passengers. 1 would request the
Minister to take immediate steps in this
direction. The lady commuters and old
commuters are complaining against
railways. We also don't feel safe in
railways whether it is a suburban train or
any train reaching Bihar or anywhere in
the country.

Another problem is about comfortale
journey. If at all one gets into a train,
then, the problem starts with late running
of trains. I would request Shri Paswanji
to take into account that a commuter is a
consumer. We celebrate consumers day
in the month of March, but we forget
about it afterwards. Are we interested in
our commuters who are our consumers?
That is my first query. Should they not
expcct from Railways that the train
should arrive in time and should reach its
destination in time? If he has purchased a
confirmed ticket, he should get a
reserved seat. He should have a
comfortable journey. 1 have been
travelling in suburban trains in Mumbai
for the last 45 years. My first experience
in a suburban train dates back to 1951. It
was much more comfortable in second
class—at that time we used to call it third
class compartment—than now. Now,
when the train moves from one station to
another, it is absolutely uncomfortable
because of new rolling stock which you
have added. Please take note of it. In the
last 2 or 3 years, travelling in trains has
become most uncomfortable, In trains
what sort of sufferings passengers
undergo, you know them better and you
accept them. We know that when you
reply to our speeches, you accept those
things.

Regarding infrastructure, you are not
only providing service to consumers but

. also providing infrastructural materials to
industry. If you grow, the nation would
be benefited. I congratualate Shri
Paswanji for taking a decision to
concentrate in backward regions. He has
started with Bihar, Jammu and Kashmir
and North-East. At the same time, I
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would request him that there are areas -
after areas in different States which are
backward, In Maharashtra, Mumbai in
the Western Railway is not the only area
which you need to look into. What about
Marathwada? What about Vidarbha?
You have to look inte this matter. In
every State there are some areas which
require your attention. If you work at the
right time an opportune time, then, the
industry would grow and ultimately the
nation would be benefited. For the last
several years I am observing in
Parliament that some slogans are given,
some decisions are declared that we are
going to start trains in this or that
direction, Then, some surveys are
conducted.

You declare that a survey will be
conducted. But the survey is never
conducted in time. I will give a specific
instance. In Thane district, there is the
Murbad ‘tehsil’. Tt is a backward area.
When asked for a survey, a survey was
ordered two years back. But it is not
started. There is' the money provided for
that. It is budgetted. But the survey is
not’started. Murbad is a ‘tehsil’ in Thane
district, in the Konkan area, just 100 .
kilometres away from Mumbai. And the
survey is not started. The original survey
was taken 36 years back. So, it was to be
reviewed. And your predecessor accepted
it. Then you budgetted for it. And stiled
it is not started. Your reply will be, “We
have no enough machinery for the
survey.” But this declaration naturally
raises some aspirations in the minds of
the people there. The people think that
they are going to get the benefit.
Ultimately, it results in a feeling of deceit
that needs to be avoided. You have
already declared last time that if any
M.P. wants some arca to be surveyed, he
can just tell you and you will order it. It
is good of you. But, at the same time,
those surveys should be completed in the
given time. That is not dome. And I
would request you to do that.
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1 would like to raise another point. 1
know that you have to work in the
interests of the commuters. That is one
thing. Then you have to work for the
infrastructure as far as the industry is
concerned. You have to work for
backward areas. But, at the same time,
yours is a commercial body. And a
-commercial body should work in that
direction. Are you really working as a
commercial body? While speaking on the
Budget last time, I put a question about
your planning. 1 knew and 1 had
mentioned that you had started a plan in
1985. Then, at the time of the re-plan,
you said that you would take the help of
the people who are knowledgeable, some
persons from the Railways and some
knowledgeable persons from outside.
With their help, you would plan beyond
2001. Have you taken action on that? If
at all, you raised our hopes. We want
actions to be taken immediately. That is
our request. Then many things were
suggested. As 1 told you on that day, if
you make a little bit of change in the
planning, I can understand. But the plan
itself is thrown to the winds and with the
change of every minister, you switch from
electrification to something else, from
meter-gauge to broad-gauge. 1 think this
House should review the work of the
Railway Ministry as far as the last Plan is
concerned, what the Plan was in 1985
when Shri Madhavrao Scindia was the
Railway Minister, how the changes took
place as far as the Plan was concerned
and how they went on changing in the
Five-Year Plan, the mid-term review and
then the yearly plan. It is not working
like a comimercial body. A commercial
body should work like a commercial
body. Only then you can raise money
properly and you will be successful.

I will now come to the latest problem
that the Railway is facing. It is about the
MUTP-1I. This was a project cnv’fsaged
for Mumbaf and its suburbs. One-fourth
of Maharashtra is to be covered by it.
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It is not a problem of one city alone. It is
a problem of  one-fourth  of
Maharashtrians. In Mumbai more than S0
per cent people do not belong to
Maharashtra. They are either from Uttar
Pradesh or from Bihar dr from South.
They have come there. The MUTP-II.
project started in 1985. I would like to
request the Railway Minister to kindly go
through the file of MUTP—II.

As far as the MUTP-II is concerned,
Mr. Minister, you will find that the
Railways was originally reluctant. Slowly
they started thinking about it. In 1990,
Shri George Fernandes gave us a Status
Paper. The Status Paper identified the
works. He could not do much because he
had to resign. But afterwards nobody
worked in that direction. Many things
could not be resolved and that created’
the problem. This question is about
identified works of Rs. 3500 crores in
Mubmai areas which have not yet started.
In the month of March the Railways
received a Fax from the World Bank. I
will not read out the whole Fax. I will
read out a part of it so that we know
where we stand so far as the MUTP-II
project is concerned. It is a project both
for roads and the railways. The Wotld
Bank says:

“In the light of the lack of specific
timely actions and responses on the
points raised in the fax, the Bank is
left with no optjon but to drop the
project in its present form from the
current lending programme,

However, as earlier indicated,
the Bank cannot continue to deploy
resources on project preparation if
there is not a clear evidence of
Government commitment to the
project and an institutional
framework in place which would
permit  the project to be
implemented effectively and
efficiently.”

Even for this project which was to be a
project preparation the World Bank had
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sanctioned three million dollars. There is
a possiblity that you may have to return
this money because of your lack of
interest.

The World Bank further says:

“This does not appear to be the
case for these projects. We would
be willing to review your proposals.
It would of course be essential that
any such proposals not only be
technically  sound,” economically
justified and implementable but
that they would help strengthen the
existing institutional and policy
framework for urban transport in
Mumbai.”

Now you have speeded up the process.
But it is too late. If whatever was
necessary was implemented at the
appropriate time, I feel that at this
juncture evefr the MUTP-II would have
started. There is a money crunch. You
need money. The World Bank loan was
naturally the best loan available. So many
surveys have been dope in the last three
to four years. I will just specify thoas
reasons which have created this problem.
Firstly, the World Bank has suggested
that you have a separate zone for the
Mumbai Suburban Railway. This has

been our demand for the last Zﬂ'years.
Shri R.K. Malgi, who represented. Thane

district in Parliament had prepared a
petition. 1 was the first signatory to it,
and" the petition was given to the Lok
Sabha Committee on Petitions. They had
recommended it. Mr. R.L. Bhatia was
the Chairman and they had
recommended that a separaté zone be
created. Some 20 years ago,_this matter
was brought before the Railways by
representativgs of commuters, by MLAs
and by MPs. This was suggested, We
were witness to it. But you mnever
proceeded in the direction and even
today you think a separate zone for
Mumbai Suburban Railway is not a
possibility. That is the thinking of the
Railways. Why? The reason being given
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is that there are long distance trains and
suburban trains running at the some time,
and the loaded wagons have to reach the
port on the same railway line, and so, we
cannot have a separate zone. Now Pune
zone has already been created. There is a
separate zone for Ahmedabad. Virtually,
the Mumbai area has a separate zone.
You need not create a new zone. It is
there. As far as long distance trains and
suburban trains are concerned, Mr.
Azgaonkar was the first person who had
dreamt of Konkan Railway. Now Konkan
Railway has started. He suggested that
Sth  and 6th lines be taken wup
immediately. He had suggested it 30
years ago. But the Railways neglected it.
There was enough space, It could have
been done. Now in your book, Mumbai
2001, you think about it in Annexure E.
In Annexure E, you say, that the 5th and
6th lines will be created in 2001. Again
you say that the Mumbai Railway
Corporation .will be created after the
completion of the Sth and the 6th lines
on Western and Central Railway. Only
then will create a separate zone and a
separate railway corporation. The World
Bank is not going to wait for you. The
formation of a separate corporation and
the formation of a separate zone for
suburban railways of Mumbai are a must.
It should have been done 20 years ago. It
was' dreamt of 30 years ago by Mr.
Azgaonkar. But Mr. Azgaonkar was a
small man and the Railways did not
accept his suggestion and today we are
facing the problem. In your status paper
you have said that in the suburban
railways, you are travelling to super-crash
capacity. Whers 2700 people should have
been travelling, there are more than 4000
people travelling. Really speaking, many
times we feel it at all we will reach our
homes safely. That is the condition of our
Railway:. At the same time you are not
proceeding in that direction. That is the
real problem. Neither the Mumbai Rail

Development Corporation, nor the zome
nor the 5th and the 6th [ines have been

taken up. There are identified projects to
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the tune of Rs. 3,50 crores. There is one
morc hitch and that is the commercial
utilisation of railway land. 1 was a
Member of this Committee. We had
suggested that there should be commer-
cial utilisation of railway lands. The Rail-
ways had accepted our suggestion. The
Kailways took up the matter with the
Cabinet and for the last three to four
years, it is lying with the Cabinet. It is
high time the Cabinet cleared this com-
mercial utilisation proposal because we
have no money and we have to spend on
it. For the last so many years you have
not worked to satisafaction and you have
accepted ir.

Your nodal Ministry is the Urban De-
vclopment Ministry. You just enquired
from the Urban Railway Ministry
whethcr they have spent enough. At least
they should have spent Rs. onc crore
during the last ten years. They have not
spent even some lakhs. So your nodal
Ministry docs not work in that direction.
You look to the nodal Ministry for clear-
ance of this Cabinet notc and they are
not doing anything. We want this deci-
sion at the carliest and that alone will
sove the problem. Now you will say that
we arc doing so many things. But MOU
was sent to you by Maharashtra Govern-
ment in January 1996. Even till date, till
yesterday the MOU has not been signed
by you, by the Railways, Why? This is a
neglect of Mumbai and in 1996, Mr.
Kalmadi declared that this will be the
Mumbai Suburban Railway Year. What
happened? There were budgeted provi-
sions but not a single work was started.
Neither at Thanc Railway Station, nor at
Kurla Railway Station, nor at Dadar
Railway Station, nor at Dombivili Rail-
way Station, nor at Kalyan Railway Sta-
tion, was any work taken up. Five to six
lines are waiting for removal of hutments
and all that. So you take up those mat-
ters. 1 have a suggestion to make. The
suggestion is, you please call a meetting
of representatives of Mumbai and there
are senior persons like Shri Shankarrao
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Chavan who can be of much help in these
matters. You call us. At the same time
you invite the representatives of commu-
ters’ bodies. There are two different com-
muters’ bodies in Mumbai. They will
represent the case. You sit with the
officers of Maharashtra Government,
Railway officers and we, all of us, can
decide the matter and these things can be
done within a month. Somehing needs to
be done about the zone, about a separate
corporation, about the MOU which you
have to sign, about commercial utilisa-
tion, even about project identification
and that needs to be done early because
there is a possibility of review of the
situtation and we want this loan from the
World Bank only for one reason: if you
approach some other agency or if you go
for public borrowing, it will be very

costly and time-wise it wil be reallv verv
costly; so, do 1t early, within a month or

50. My last point is, Maharashtra in 1993,
Railways had decided that surcharge be
charged on these projects. It means that
you did not spend enough for the last 20
years and now you expect that Mumbai
commuters should pay more. 1 have a
doubt whether you should do it. That you
have already started in New Mumbai.
There, you are charging extra and here
again you will go in for it. How the
decisions are taken, 1 will just give one
example. Mr. Dutta Tamani who was an
MLA and a great patriot, has written to
me that he wants to travel by Konkan
Railway. He is a freedom-fighter and the
reply that he got was freedom-fighters are
not allowed to travel by Konkan Railway
because Konkan Railway is a separate
corporation project. Do you want me to
read it out? He belongs to your party.
But this is the decision, that by Konkan
Railway, freedom-fighters cannot travel.
At least in the 50th year of independence
you take up this job, the people are
waiting for an early decision. Whatever
has happened, has happened. You are
alrcady late. But this is a commercial
organisation for the interest of the peo-
ple, for the interest of the commuters and
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whatever lapses are there, at lcast 1
expect you to rise to the occasion and
within the next two or three months we
expect good results. Thank you very
much.

SHRI S.B. CHAVAN (Maharashtra):
Madam Vice-Chairperson, I am indeed
grateful 10 you for giving the time to
participate in the discussion on the Rail-
way Appropriation Bill. For the first time
1 am coming across a case where an hon.
Minister presents the Appropriation Bill
without making any statement. This is a
very strange thing. You cannot take the
matter so lightly. At least, thc hon.
Minister could have responded to the
issues"which we had thoroughly discussed
with him. I have becn able to see the
hon. Minister for almost three or four
times in his office. I had raised some
issues in the meeting of the Consultative
Committee. 1 had refrained from raising
these issues on the floor of the House.
Now, I find that since we are not getting
the response that we anticipated, I have
no choice but to raise all those issues on
the floor of the House. First of all, I
would like to make my observations on
the working of the railways, their plus
and minus points and what needs to be
done. Thereafter, 1 will refer to some of
the issues concerning the area I come
from. Madam, I was really surprised
when in the presence of the Minister I
was given to understand that the railways
did not have a plan. I just asked what
their 8th Five Year Plan was. In the
presence of the Minister, the Chairman
of the Railway Board said that they did
not have a Five Year Plan. It was the
Annual Plans which they added that be-
came their Five Year Plan. 1 am really
surprised if this is the approach. 1 was
expecting a must better appreciation that
you have to have a longer plan which
should mot merly be for five years. After
all, tadway is a very big infrastructure.
You are covering the entire country.
Thousands sand thousands of commuters
travel by this means. I can understand
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that there are changes in the Govern-
ment. Evcry hon. Memb.r would have
some local problems. There are somé
problems which are also important and
they are raised here. In order to make an
adjustment, if you do something, 1 do not
object to that sort of a thing. But, at the
same time, if it is going to be a total ad
hocism and no planning, then, of course,
there is something basically wrong which
I am not able to underctand. I fully agree
with what was stated by hon. Member,
Mr. Kapse, that you have to have a
longer plan. It should not merely be a
plan for five years. You have to have a
plan for 15 years before you. In the
longer pergpective, you have to find out
how the different projects requested by
the hon. Members or other eminent per-
sons of public are adjusted in such a
manner that they form a part of the long-
term planning. But, there is no planning.
It seems so; 1 do not know. We expect
that the hon. Minister would tell us about
it in his reply. He himself was totally
surprised when the Chairman of the Rail-
way Board stated that there was no Five
Year Plan. That meeting was called just
to find out as to how we could possibly
help the Ministry in getting a greater
budgetary support for the railways. We
appreciate their point of views I would
like to tell you that till this day I have
not got the kind of information which 1
had asked for. I volunteered myself; I am
prepared to help them; I am prepared to
give you full cooperation. But, please
provide the information that we require.
It is not merely that 1 say somching and
they accept it. I will have to argue the
case. But, before arguing the case, I must
have some material with me. I must say
that till date I have not been provided
with that information on which I had
dwelt for 45 minutes.

I am dealing with this point and the
information is still not available and the
hon. Railway Minister and the Railway
Board expect that we should support
their proposal for greater budgetary sup-
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port from the General revenue. That
aspect, [ think the hon. Mr. Ram Vilas
Paswan himsclf should go through. 1
know, he is a very dynamic person. he is
a man who, if he says something, will try
to do it. But, for the first time, I came
across what he has promised somehow he
could not fulfil. T do not know what
exactly are the reasons, what are the
compelling reasons. He himself has prom-
ised it in some Committee and thereafter,
to this date, at least, according to my
information, he has not been able to do
the job. Now, he will try to find some
excuse or the other. All the officers are
there to tell you whatever excuses can be
produced before the House. We are not
going to bec satisficd with the kind of
explanations that these officers are in-
terested in giving. We would like to see
that Shri Ram Vilas Paswan, who himself
is a very dynamic person, asserts himself
and that he does not merely talk. if he
assures anything, then, of course, you
have to honour the assurance that you
have given.

The first point which I would like to
place before this House would be, I have
a problem to ask the hon. Railway Minis-
ter, 1 had raised this point and that is,
why is it, the railway being more environ-
ment friendly and less costly, there is a
competition between the Railways and
other modes of transportation? The truc-
kers have been utilising their vehicles to
their full capacity, creating all kinds of
prablems pollution is one of the problems
which they are creating. They are des-
troying all the roads. ] know this because
1 have egen different areas where load
capacity deyond a certain capacity is not
allowed at all but these truckers just do
not boshet sbout that. Here, either the
local polie or the other traffic staff
collude with them and they succeed in
seeing that very heavy ftraffic is allowed
on those roads, and everybody complains
that the roads are in a very bad shape.
What exactly is the reason? The main
point in which I am interested is this. 1
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had suggested appointment of a Commit-
tee consisting of experts in this field,
eminent people who should be able to
give you the guidance. Without any com-
plaint, everybody will accept the proposi-
tion as to what needs to be done to
improve the conditions so that you are
able to attract more traffic. I have given
unreserved compliments to the Railway
Ministry by saying that you have bcen
able to increase the freight load which
was 73 MIT. in 1951; in 199596 it has
reached 390 million tonnes; and for 1997-
98 you are going to reach a figure of 4i0
M.T. This is an indication of good per-
formance of the Railways and 1
wholeheartedly give you my compliment.
But, 1 am interested in finding out
whether you are utilising your capacity,
your 10ad capacity to the fullest extent. If
this is going to be the maximum, certain-
ly I have nothing to say. But, has any
study been undertaken in this respect that
if you have this much capacity, with a
slight improvement here and there, you
will be able to achieve a higher freight
load? If it is so, certainly we would be
too happy because that is the main source
from which you get income for the Rail-
ways. You try to appoint such an Expert
Committee and let the Committee go into
different aspects of the question and try
ta-find out how best you can bring about
a kind of coordination between the road
traffic and the vehicles which are being
used for that purpose, and the railways.
You have to have proper kind of coordi-
nation and let us know as to why your
clients prefer -sending their goods by
trucks rather than by railways, though
railways are cheaper.

Railway is very environment-friendly.
Still they are prefering the other mode of
transport. Why is it so? Of course, super-
ficially a number of things can be said,
but I am not going to indulge in that
cheap sort of things, which we are not
supposed to enter into. 1 would request
the hon. Minister to appoint such a
committee and let the committe find out
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as to what should be done and he should |

conccntrate on seeing to it that the re-
commendations  are properly im-
plemented by them.

1 must also give compliments to the
Railway Ministry for tackling the issue of
backward areas and other inaccessible
areas, hilly arcas. But is there any plan-
ning or this is also an ad hoc thing, that
you are trying to do? My objection of ad
hocism is not possible in such a big
organisation because we are interested in
helping him. This is a social responsibility
which the Railways are discharging and
this can be used as an argument for
asking for greater budgetary support for
the Railways. Social responsibility can't
be a respconsibility of only one Ministry,
it is the responsibility of the nation as a
whole, and the Finance Ministry will have
to come to your rescue to assist you in all
these issues which are categorised as
social responsibilities and certainly you
are entitled to get that kind of budgetary
support. This is what I have pleaded with
you. Kindly give me all the information.
Unfortunately, to this date 1 have not
teceived this information.

Now the next thing is we have to see
what are the difficulties which you face at
the time of taking annual stock of the
entire thing. I believe you discuss with all
the user-Ministries. What is their require-
‘ment? If transport is one, cement is
another. User-Ministries should be able
to project for the entire year. Has any
such exercise been entered into.

I was just going through the report of
the Standing Committee, in which they
stated Wt in the first six months they
were able to have 11 metric tons more
thah the corresponding period last year. I
do not know whether it is metric tons or
million tonnes? So, I will use the term
‘MT'. So, 11 MT more you could load in
the first six months and in the next six
manti there was a slippage. The reason
given for it is that you just don’t have
covered wagons. Covered wagons are not
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vered wagons is not fulfuled them, of
course, such commodities which have to
be sent by Railways, can’t be expected to
be sent by Railways.

Madam, for the Railways to perform
the job, 1 was given to understand, an
important area where they are falling
short of the expectation is track renewals.
Almost 7,000 Kms. of track renewal is
the backlog which they have to tackle. If
we do not tackle the track renewal well
in time, it will be a safety hazard. I do
not know whether this has been looked
into in this fashion, that if. you don’t do
this, you are going to face the problem of
safety.

You cannot make any compromise so
far as the safety of the passenger or the
goods is concerned. You have to see that
you complete the job well in time so that
the travelling public does not have any
doubt about their safety while travelling.

Another thing which the Standing
Committec had recommended was about
the disposal of scrap. Here also, it is a
sort of an ad hoc arrangement. You just
do not know how much scrap is available.
It is just lying at different destinations.
Nobody knows how much it is, how much
is being pilfered, how much is being
stolen by people. At least, this is what 1
find from the report of the Standing
Committee. There is no exact informa-
tion available. They were not fully satis-
fied with the kind of information which
the. Railway Ministry had given.

Therefore, 1 would request the hon.
Railway Minister. This is going to be
another source of income which you can
definitely take advantage of in order to
fund your Plan. Even this is not being
done. This is what the Standing Commit-
tee has said. There is no reason to
believe that the Standing Committee is
just making a sweeping remark. I am not
prepared to accept that kind of an argu-
ment. That is why I would request you to
kindly look into this problem and try to
see that the scrap is properly identified,
auctioned and the money comes back to
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the Railways. This is the request I have

to make.

Another thing is about the rolling
stock. In regard to rolling stock also, you
are falling short of your requirement.
You. need to give us the reasons. You
need to tell us as to why is it that rolling
stock is not available; why is it that the
Railways are falling short of their re-
quirement. Of course, shortage of funds
is one of the reasons which, in fact, is
being talked about. But more than that, I
would say that this is the result of the
kind of ad hoc planning — if at all it can
be called planning — that you are indulg-
ing in.

I expect that when you reply to the
debate, you would be able to respond to
these three-four issues which I have
raiscd. These are not local issues. These
are certain broad policy issues on which I
would like you to react.

Now, I want to deal with some of the
local problems. The first thing which I
would like Vilas Paswanji...

MISS SAROJ KHAPARDE
(Maharashtra): Ram Vilas Paswan. You
have omitted ‘Ram’.

SHRI S.B. CHAVAN: I am sorry. 1
am thankful to you. Ram Vilas Paswan.
That is his name; not Vilas Paswan. Vilas
Paswan is your father.

SHRI RAM VILAS PASWAN: No.

SHRI S.B. CHAVAN: My first request
is in regard to the Nanded Division. This
division was created ten years back. This
was created ten years back with great
fanfare. Now, there are certain zones and
divisions which were created last year. |
find that the zones which were created
last year, or, the divisions which were
created last year, are getting greater allo-
cation of funds than this division which
was created ten years back. I cannot
understand this kind of a discrimination.
Is it merely because that this is a back-
ward area and the people there just keep
quiet? Is it bacause that they ask you,
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they request you, give petitions, make
speeches and then stop there? Is it be-
cause of this attitude on their part that.
you are not attending to this problem?
You have ourself said that there was
hardly any reason as to why more funds
should rot be given. 1 made a request to
you in this regard. The Nanded Division
is functioning at Secunderabad! You told
me that within a month’s time, all the
staff at Secunderabad would be transfer-
red to Nanded. My information is that,
after the meeting, only three people have
been shifted from Secunderabad to
Nanded. You cannot avoid taking a deci-
sion on this merely because some people
are resisting. How long are you going to
give me this kind of an explanation?
Therefore, you have to take a decision. If
you are interested in keeping the staff at
Secunderabad, 1 have no obijection.

But make new recruitment, and that
new recruitment will have to be made by
the Central Railway Recruitment Board.
Presently, recruitment of class III and
class IV staff is done by the Recruitment
Board at Secunderabad, and they take
the stand that they do not want to go to
Nanded. For the Nanded Division there
is hardly any justification to be there if -
the staff is to continue at Secunderabad.
You yourself were pleased to state before
me that you will see that within a
month’s time this entire staff was shifted.
Also, I had requested you to kindly
canstruct quarters for the staff. What is
the total amount that you have given? I
am given to understand that it comes to
Rs. 4 — 4.5 crores, while the new divi-
sions are getting about Rs. 10 — 11
crores. 1 am not asking for anything else
but for the living conditions of the staff |
to be more attractive and, so, let us have
the staff quarters constructed, For class
IIT and class IV staff it would be very
difficult to go and live in private rented
houses. You have the land in your pos-
session. Unfortunately if you don’t utilise
the land, there is every possibility of this
land being encroached upon, and thereaf-
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ter you will get an added reason that the |
tand has been encroached upon and you
can’t possibly do anything! So, before
that stage comes, I would request you to
kindly sec that all the staff quarters are
properly constructed, the office buildings
aré also constructed and all the officers
who, in fact, are supposed to be at the
Divisional Headquarters should not be at
Secunderabad but should come to
Nanded. This is one aspect of it.

Another thing which 1 had requested
was thjs. There was a very valid reason
for asking to increase the freguency of
the train between Nanded and Amritsar.
These are two holy places for the people
of a certain religious following, and just
as every Muslim thinks that he has to go
to Mecca to have fulfilment of his life,
every one of these people also considers
a visit to these places in the same man-
ner. So there are Sikhs who would like to
go to Amritsar and Nanded. And what is
the frequency of the train? It is just once
a week. The modest request that we had
made was, at least make it three times a
week. There is a big waiting list. And
you told me that by April or May it was
going 1o be three times a week. That was
the promise which was given. But, as far
as my information gocs, this has still not
been done. Today is the 7th of May.

MISS SAROJ KHAPARDE: Stop pay-
ing compliments, Sir.

SHRI S.B. CHAVAN: Where good
work has been done, 1 have to pay
compliments. But where things are not
coming according to expeciations, it is my
responsibility 1o bring them to his notice.
1 know that he is fully occupied,

SHRI H. HANUMANTHAPPA: Take
one more proruse and assurance!

MISS SROI KHAPARDE: This is a
very genuine demand of yours.

st 7 e wreEE: o 4 & & e
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SHRI S.B. CHAVAN: Mr. Minister,
do you mean to say that this is the
postponed date now? The promise which
was given to me was that it would be
either on the 1st of April or on the 1st of
May. Now you are saying, *“Ist of
August.”
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You have to think in terms of provid-
ing catering arrangemnts in long-distance
trains. This is a longdistance train. Sur-
prisingly we find that no catering arrange-
ment is there. You have to provide cater-
ing arragements and get the blessings of
the pilgrims who go to these different
areas. I rcquest you, Ram Vilas Paswanji,
kindly to look into this. Don’t postpone it
for August. Have it done earlier. The
earlier you do it, the greater will be the
appreciation from the local people.

There are one or two more points, and
I will finish my speech. One is about the
conditon of the coaches. 1 request
Paswanji: why don’t you come with me to
Nanded, travel by the train and see the
condition of the coaches in which peaple
are travelling? Is it that all discarded
coaches are to be provided to backward

areas? With great fanfare we say that we
are giving the service to backward areas.

After sceing the conditions of the
coaches, I am really ashamed at the
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deplorable condition of the coaches. The
coaches have no fittings, and they are
very dirty. I request you to see that these
coaches are properly maintained. I had
specially travelled from Bombay 1o
Nanded.

You had told me, “It is rather difficult
to put sixtcen coaches because no termi-
nal facilitics are there.” You told me that
twelve coaches were there. I myseif
counted the coaches. There were nine
coaches. After reaching Manmad, one
coach was detached. So, only eight
coaches were left. Is this the condition in
which the people are supposed to be
travelling in that area? Why should they?
For what reasons are they being penal-
ised for being in a backward area? We
were totally neglected in the Hyderabad
arca. We thought that after going to
Maharashtra- we would get the benefits as
Maharashtra was a very progressive
State. But, unfortunately, our conditions
are different. We in Vidarbha and
Marathwada had to agitate to have the
Deploment Boards in those areas.
Though 1 was opposed to them there was
hardly and choice left. 1 had to conccde
them.

I don’t think that you should neglect
these areas. These are areas which, in
fact, will be very sincere to co-operate
with you. Try to take full advantage of
their co-operation. They buy tickets.
Others travel without tickets. I don’t
want to give the example of Bihar be-
cause that will be provoking him for
nothing.

One more thing and 1 have done. That
is about these 12 coaches. They have to
be increased, and terminal facilities have
to bec provided either at V.T. or at
Dadar. You tell us if they are prepared
to come up to Kurla, then of course,
there will be no problem. You want the
people travellig the whole night for
reaching Bombay to get down at Kurla
and ‘pay the taxi fare for going to their
destination, which, in fact, is beyond
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platform capacily is mot there, you have
to increase i and sec that adequate
number of coaches could be accommo-
dated on the platform. If washing
facilitics are not adequate, please in-
crease them, but dom’t tell us because
facilities are not available, you cannot
increase the number of coaches.

These are some of the basic things
which I thought I should bring to your
kind notice. Please see that people are
not unnecessarily forced to get into agita-
tional mood. 1 do not want them to
agitate on things you are prepared to
cooperate. That is my feeling.

I raised these issues in the Rajya Sabha
in order to get a positive response from
the hon. Minister. | will be happy if the
hon. Minister in reply is able 1o respond

to some of the points which I have made,
Thank you,
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SHRI JOHN. F. FERNANDES
(Goa): Thank you, Madam Vice-Chair-
man. I rise to support this Appropriation
Bill because we have no other option as
this is a money Bill belonging to the
other House and we have only to debate,
discuss and return it.

It is said that our railways are the
second longest network in the world. We
are proud of it. At the same time, we are
ashamed that this sector has been ill-
organised. We have the largest man-
power in the country to run this public
sector undertaking. We have about 22
lakhs of work force in the Railway De-
partment. Unless it is properly managed,
unless the human resources are properly
managed, unless we have the work cul-
ture, unless we have the work ethics and
unless we inculcate the fear of loss of job,
I do not think the Indian Railways will
have any bright future for years to come.
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In our country we see that only three per
cent of the organised labour sector is
protected by laws. They are the creamy
layer. Only 30 to 35 million people who
are in the organised sector, in the public
sector and in the private sector are pro-
tected and 350 million people who are in
the unorganised sector, i.e. farming and
construction, have no security of job.
Therefore, 1 don’t propose that the hon.
Minister have a policy of hire and fire. I
think it is high time that we started some
work culture and more so in a vast
department like the Railways. Last year I
mentioned about pilferages when 1 spoke
on the Railway Budget. The same hon.
Minister was there, of course, under a

.different Prime Minister. He was very

prompt to reply to it. I had raised a
pertinent issue where the funds of the
Railyays were pilfered. 1 gave the exam-
ple of railway rescrvation on computer.
On one PNR you can sell seven to cight
tickets. The fraud here is you book eight
passengers on one ticket with one PNR.
Then you cancel seven seats out of eight
on a computer. In this way you deprive
the Railways the income of seven passen-
gers. You only show the revenue of one
passenger. 1 would like to have the atten-
tion of the Railway Minister. Last year
when 1 raised this issue he was very
prompt. He also gave me an assurance.
Last year 1 made the same request to the
hon. Minister. 1 have exposed this fraud.
Here you are cancelling six to seven seats
on the computer. But actually they are

not cancelled. They are
only shown on the computer and the

remaining money is pocketed. The
Railways is losing crores of rupees in this
way. Now the floppy disc is being im-
pounded by the Railways. We cannot
decode it because we don’t have this
facility in the country. The Army is not
permitting you to decode it becau.e they
are not touching any private sector or
Government sector material. Therefore,
when I spoke last time, the hon. Minister
was very prompt in his reply. I demanded
that every passenger should have one



291 The Appropriation
(Railways)

PNR like we have in Indian Airlines
tickets or in bus tickets. You were
prompt to say that you would get it
tomorrow. Madam, just before the
Railway Budget was taken up I was
shocked to see a letter from the Railway
Minister, Shri Ram Vilas Paswan, saying
that this is not possible. He only said that
this was not possible. But he has not
denied that there is fraud in the reserva-
tion system. I would request the Minister
to look into it. It is a nexus which is
going from TC to the Railway Board. |
don’t deny that. there is protection.
There is quid pro gquo.-1 would request
the Railway Minister — I know he is a
very progressive Minister — to devise a
new system of reservation and see to it
that every passenger has a single PNR
like we have in Indian Airlines. There is
a proper inventory for you. Here there is
no inventory because on one PNR you
are selling seven to eight tickets.
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SHRI JOHN F. FERNANDES: I am
grateful to the hon. Minister.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): It is not
necessary for him to intervene and
answer immediately. He can reply later
on.

SHRI JOHN F.. FERNANDES:
Madam, I do not dispute the fact that it
is a technical matter. but I think the
software is not difficult to manufacture.
We had Mr. Bill Gates in the country. 1
do not think it is difficult, because the
Indian Airlines or the Air India put a
family of five together. I do not think
there is any justification. At the same
time the hon. Minister is not denying that
there is fraud in reservation. That point
he accepts. 1 do not want him to react
now, Let him reply later...(Interrup-
tions)...

SHRI NILOTPAL BASU: In the air-
lines, it is different. When you are board-
ing, when you are checking in, they are
placing you together.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Don't
stand up like that and speak.

SHRI JOHN F. FERNANDES: I am
not Mr. Bill Gates. I told them that it is
possible to get the software in this
country. I think it is for the Government
and it is for the computer technicians to
sort out this problem. I have only pointed
out a fraud in the railways. I do not think
there should be any justification as to
why this is happening and why it should
continue to happen. I don’t think anyone
would agree that the fraud should con-
tinue. That is my point. Madam, regard-
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ing modernisation, the hon. Minister the
other day did mention that even today,
on the trunk routes we only have a single
trackk. 1 do not blame the
Governmet. The Railways are not self-
sufficient. It still runs from grants and
funds given by the Government of India.
Last time, the Finance Minister told him,
“I won’t give you grants, you raise your
own resources.” Naturally, they depend
on the Government of India for budget-
ary support. There is no doubt about
that. But recently, the Surface Transport
Ministry privatised the National High-
ways and bridges. I would request the
hon. Minister to tell us whether he has
any policy to privatise the Indian
Railways also so as to bring in invest-
ment. We can create double, triple, four,
five and six tracks in the country, espe-
eially on the trunk routes. Does he have

sy policy to privatise the Railway
sector?

Madam, we have adopted a backward
telecom facility and technology in the
Railways. In the last five years, the
Railways have spent about Rs. 800 crores
on communication. For a single tele-
phone line, they have double optic fibre
cables, which are very high density cables
used by the telecom department to send
millions of messages. It is an obsolete,
outdated technology. Whenever there are
accidents, most of the telephones do not
function. We have seen that happening
last time when there was an accident in
UP. We raised a question here and asked
them as to why they did not go in for
satellite telecommunication system. The
Railways said that they would need about
Rs. 200 crores to update it. Unless there
is proper planning, unless we don’t
depend on ad hoc planning on a day to
day basis, I do not think the Railways
will see a bright future. ‘

Madam, we have 245 public sector
undertakings in the country and they are
basically commercial institutions. In the
free market cconomy, we have given
freedom to the private sector to enter the
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field and play. I can give you one exam-
ple of the Indian OIl Corporation. It is a
captive customer which the Railways
have. They are not permitted to transport
their fuel, oil or gas by road basically
because they have to give business to the
Railways. As a result of this, the Qil
Corporation has to incur heavy losses
because at no point of time are your
Railways on time and they have a com-
mitment to the consumer. I would re-
quest the Minister to see to it that these
public sector undertakings are delinked
because now they have to compete with
the private sector. So if you just put
shackles on the public sector like the
Indian Oil Corporation and make it man-
datory for them to transport and lift their
products only by railways, I don’t think
they will be able to compete with the
private sector. so this is one of the
suggestions to which I would like the
hon. Minister to rcact. Now, Madam, we
have to have planning for any sector in
this country to develope. I am going to
give an example of mismanagement by
the Railway Board. Madam, two years
back the Planning Commission, which
acts as a nodal agency for various Minis-
tries in the country to see that there is no
hindrance to the development of the
nation, suggested that the requirement of
the railways for the last year should be
1,20,000 wagons. That was the indication
given by the Industry Ministry, the com-
merce Ministry, the Textiles Ministry, the
Food Ministry and to the surprise to
everyone, when this suggestion was made
by the Planning Commission, the Railway
Board takes a unilateral decision to divert
the funds which were allocated to them.
They give order for only 81,000 wagons.
We have seen the crisis in this country
the wagon shortage crisis. Therefore, 1
suggest to the hon. Minister that they
should have a planning process If you
want to divert funds, I don’t think this is
the way to divert funds. Again my senior

colleague has raised the question of
scrap. Now you get crores and crores of

rupees by sale of scrap. You have got the
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rolling stock. You have to phase out the
wagons after 15 to 20 years. You should
have aninventory for this. Why don’t you
maintain the inventory of the scrap where
you get about thousands and thousands
of crores as revenue? And ihis revenue is
not shown as a reccipt to the Railways.
Why? Where is this money going? There-
tore, 1 would request the hon. Minister to
scc that this is put in the inventory, the
scrap is put in the in-ventory and the sale
proce xds of this are shown as a receipt to
the Railways. Madam, coming to the
sontroversial

Konkan Railway Corporation, I raised it
this morning in the Zero Hour. I happen
to be from Goa. 1 comie from Goa where
the Konkan Railway has become synony-
mous with controversy. In the morning 1
have mentioned that nobody opposes the
Konkan Railway in Goa because every-
body wants the Konkan Railway. Every-
body wanis railway because we were not
connected as we were away from the
national mainstream because we were
under the Portuguese. It is a good thing
that has happened to Goa after libera-
tion. What has happened to Goa after
liberation, is that we have the Konkan
Railway, a railway from North to South.
At the moment we have a Railway going
from East to West and this is also being
broad-gauged. And this Railway cannot
be completed for the main reason—and I
have raised this issue for the last six years
in this House that the terrain that you
have sclected is very bad. You have
shifted the main track from the hinter-
land to the coastal area where the price
of the land is very, very high and you
have shifted it to such an area which is a
marshy land, kazan land. So you have
not done piling on this land. You have
just laid a track on daldai land. You have
not done any piling. You have just put
red mud. You have not done piling or
anything. Last year I had raised the issue
of a railway fly-over at Cortalium village
where the railway fly-over bridge was laid
on a mud embankment. When we raiscd
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the issuc that the water flow in the river
had been blocked the Minister was very
prompt. Hec removed the mud from
there. As a result the fly-over is sinking,
I think you are going to face this problem
throughout because at the moment your
trains are running at 90 kms per hour and
in the years to come we are going to have
160 kms per hour. I do not think the
railway will go straight, it has to go
below, because with vibration the railway
has to sink. So this is the problem that
we have been facing and the people in
Goa have been mentioning that you
won't be able to complete the project.
You have not completed the project. The
project. The project is jinxed in Goa. It
has been delayed and it will be delayed.
You don’t have funds. Again they have
created a new controversy. They want to
acquire about 40 lakh squarc metres of
land at Margao. If you see the map of
India, Goa is very small, It is the smallest
State in India. This is the most prized
prime land, urban land in Margao area.
There is one bright architect, Mr. Charles
Correa who claims to be from Goa; most
of his projects are sinking. Madam, we
have the Kala Akademi in Goa wich is
below the water level and it becomes a
swimming pool during the monsoon. If
you see the project of United Nations
Indian Mission in New York, it has
overshot the priced cost. I do not want to
go into the details. He was paid by the
Konkan railways for giving his advice.
they do not have money. Now, why have
they gone to Goa and buy land? The
price of land there is Rs. 2,000 to Rs.
5,000 per sq. mitr. You will acquire the
land at Rs. 100 to Rs. 200 per sq. mtr. I
want an assurance from the Government
that they will complete the Konkan Rail-
way Project and that railway should pass
through Goa because my friends from
Karnataka and Kerala also need the rail-
way. We are not against it. We have only
cautioned and warned you about what
the Kounkan Railway Project has done
because you have given them a free
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hand. They have done a fraud in Goa.
That is the point that we have been
making time and again. Madam, the Ojha
Commission Report was given to the
Railway Ministry in which they have
suggested avoiding the mud-embankment,
because they have taken this railway
through the paddy fields, through the
green land and most of the farmers are
having problems now, They have said,
wherever possible, allow the free flow of
water from paddy field to paddy field and
into the river. as vou have no funds, to
avoid the extra cost the Ojha Commission
Report mentions that you have to have
concrete cement wire ducts. They have
not done that. Most of the paddy ficlds
are destroyed and the poor farmers are
not getting compensation. So, I hope the
hon. Minister will go into this human
problem. I know that he is not directly
responsible as one hon. Member has
already mentioned, since it is a separate
Railway Corporation, the Konkan Rail-
way Corporation which is a public sector
undertaking. They have no funds. But, I
would like the Railway Minister to inter-
vene and see that these people are com-
pensated as they are losing their crops.
They are not going to get anything from
the railways por are they going to get
anything from the State Gevernment. I
think this is a fraud which has been done
by the technicians of the Konkan Railway
against the people of Goa. With these
few submissions, I hope that the hon.
Minister will react to the queries that
have raised. Thank you very much,
Madam.
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SHRI R, MARGABANDU (Tamil
Nadu): Madam Vice-Chairperson, many
representations arc given to the Railway
Ministry, several demands have been
made, several requests have been made
in this august House. So far as I am
concerned, for the past two years I have
not been receiving any response. I have
been making several requests to the Rail-
way Ministry, but none of the requests
have been acceded to. So it raiscs a
doubt in our minds whether this discusion
is going to be a fruitful one or whether
the discussion is only for the sake of
discussion. Why I am saying this is be-
cause last time also I had made one
request,

Near Arkonam, there is a place called
Chitheri.
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About 50,000 persons are living away
from this railway track. The villagers are
making requests for the past two or three
decades to provide a manned gate or at
least an unmanned gate. The reply from
the Railway Department is that the villa-
gers will have to deposit Rs. 11 lakhs for
providing a manned gate. Is the Railway
Department working for the public, or do
they want to collect money from the
people? How can the people deposit Rs.
11 lakhs? They are asking for a level-
crossing. Even when the Railway Minis-
ter visited Madras, T made a request to
him. There is no reply. Even last time I
made a request. I gave it in writing to
both the Ministers? I gave a petition in
writing to both the Ministers in the last
session. There is no reply at all. So, I
request that at least this time this may be
noted and that instructions may be given
to the concerned officers to see to it that
a lcvel-crossing is built there because
50,000 persons are living away from this
railway crossing and people from ten to
fifteen villages hdve to walk ten to fifteen
miles, How many times should the re-
quest be made? Why is the request not
being acceded to? Why is the Railway
Department so adamant on this matter?
So, I request the hon. Minister to consid-
er this.

SHRI RAM VILAS PASWAN: What
is the name of the place?

SHRI R. MARGABANDU: Chitheri
village near Arakonam in Tamil Nadu.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): You
give it to the Minister in writing.

SHRI R. MARGABANDU: I have
given it three or four times. I have given
it already.

The reason given by the Railway De-
partment is that there is a small level
crossing near that place. It says that
because of the existence of that level
crossing, it is not able to provide this
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level crossing. That level crossing is of no
use at all because nobody passes through
that because there is a big lake.

SHRI RAM VILAS PASWAN: What
is the distance between the existing level
crossing and the place where you want
one?

SHRI R. MARGABANDU: The dis-
tance between the existing level crossing
and this place will be nearly 1 km.
Nobody passes through the existing levei
crossing. The problem is that there is a
lake. Nobody passses through that. It is a
useless level crossing. If that level cros-
sing is shifted to this place, it will serve
about 50,000 persons living in 15 villages.
Kindly take note of this.

Accidents have taken place at unman-
ned crossings at several places. As far as
possible, the level crossing should be
manned so that accidents can be avoided.

SHRI RAM VILAS PASWAN: About
the unmanned level crossing, I have al-
ready asked you to give the name of that
unmanned level crossing. You are talking
about a new level crossing. I will look
into that.

If there is an unmanned level crossing
and you want that it should be
manned....

SHRI R. MARGABANDU: Either
manned or unmanned, anything may be
given.

SHRI RAM VILAS PASWAN: If
there is an unammned level crossing ab-
out which you are talking just now, you
give me the name, and ] will see to it
that it is done immediately.

SHRI R. MARGABANDU: I will give
it now itself, Sir.

Three traing had collided together at
Vaniyambadi, It was a major aecident
there. Qverbridges at Vaniyambadi
Pachakuppam have to be built.
Pachakuppam is near Vellore. As a mat-
ter of fact, I got a reply from the Railway
Department that an overbridge was al-
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two years back. But, even till this day no
work has been started. There is not even
a sign of work having been started there.

At Vaniyambadi also three trains had
collided together, and it was a major
accident. Hundreds of persons died in
that accident. There was a demand for a
level crossing at Vaniyambadi. That was
also not considered. Furthermore, so far
as Tamil Nadu is concerned, nothing has
been provided for it in this Budget. But,
two or three days back, the Transport
Minister of the Tamil Nadu Government
made a statement in the papers that the
Railway Minister had assured him that he
would take care of the requirements of
Tamil Nadu and that enough provision
can be made. I would request the hon.
Minister to ensure that the projects pend-
ing in Tami! Nadu are at least taken up
immediately.

I would like to cite one case. From
Villupuram to Tiruchi the tracks are only
in metre gauge. No doubt it is being
converted into broad guage, but it is
being taken up at a snail’s pace. That
should be speeded up.

The hon. Member, Mr. Niraikulathan
comes from the southern part of the area.
From Tuticorin to Manamadurai there is
no rajlway service. This area is mostly
inhabited by Dalits and backward class
people. There are instances of frequent
clashes between Dalits and the forward
class people in this area. I would request
the hon. Minister to see that the train,
which has been asked for by my friend,
Mr. Niraikulathan, for this area is ac-
cepted,

The hon. Minister was kind enough to
appoint Members on the Consumer Con-
sultative Committee. They are invited for
A meeting at the zonal or regional level
once in a year. They are also vested with
power to inspect canteens and other
things to ensure comforts for the passen-
gers. But, my point is that these Commit-
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tee Mcmbers are paid First Class fare
only

on the day they attend the meeting.
would reéquest the Ministry to consider
giving them free passes in trains to dis-
charge their duties in a better way.

THE VICE CHAIRMAN
(SHRIMATI KAMLA SINHA): Hon.
Members, if the House permits, 1 will call
Mr. John F. Fernandcs to sit in the Chair
and presidc over the House. I have got
some work to do. Is it the sense of the
House.

HON. MEMBERS: Yes.

[VICE CHAIRMAN (SHRI JOHN F.
FERNANDES) in the chair.)

SHRI R. MARGABANDU: Sir, in the
First Class A.C. compartments while MPs
arc allowed to travel, their spouses are
not allowed to travel along with them. I
was given to understand that this conces-
sion has now been cxtended to them only
during the Session period. At other times
they arc not allowed. 1 feel it will be a
great injustice to separate husbands and
wives. You should sce to it that MPs and
their spouses are allowed to travel to-
gcther in the First Class A.C. compart-
ments during the non-session period also.

At Vellore, there is a renowned hospi-
tal called the Christian Medical College
Hospital. Patients from throughout the
country are attracted thcre. Katpadi Rail-
way station is a very prominent station
there, but two trains do not stop there.
The Cheran train while coming from
Coimbatare to Madras stops at Katpudi
station, whercas when it goes from Mad-
ras to Coimbatore, it does not stop there.
1 would rcquest the hon. Minister to see
that that Cheran train also stops there.
Likewise the Shatabadi train also should
stop there.

I gave a petition to the hon. Minister
regarding the high price of meals supplied
on the trains. In spite of that food articles
and other things are still being sold at an
exorbitant price.
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Then, Sir, in somc of the trains, unre-
served compartments are attached. This
results in a heavy rush in unrescrved
compartments. So, 1 suggest that the
number of unrcserved compartments
should be increased, particularly, on long
distance trains.

Now, I want 10 raise the issue of
recruitment to Khalasi posts. Last time
also T had raiscd this issue and brought it
to the notice of the Railway Minister.
Applications were called for the post of
Khalasis in the 1CF Madras. The Rail-
ways have callcd for interview 5 can-
didates belonging 1o the Scheduled Castes
and legal heirs of the Railway employees.
So far as candidates bclonging to the
OBCs arc concerned, they were not cal-
led for interviews. 1 also handed over to
him a petition in this regard. 1 can pass
on a copy of this petition to him again. I
feel there should not be any discrimina-
tion. Why arc they calling only can-
didatcs belonging to the Scheduled Castes
and lcgal he:irs of Railway cmployees for
intervicws and not candidates belonging
to the OB:Is? Although interviews were
held for the post of Khalasis some two
years back, no appointments have been
made against these posts, These arc cer-
tain things which the Railway Minister
should takc into consideration. I had
made repeated requests in the past to
considcr this matter.

THE MINISTER OF RAILWAYS
(SHRI RAM VILAS PASWAN): I have
already said that therc are nine non-
officia] members in each Railway Recruit-
ment Board. Out of 9 members, 3 mem-
bers belong to the Scheduled Caste/
Scheduled Tribe community, three mem-
bers belong to the Other Backward Clas-
ses und thrce members belong to the
minority community. They are looking
after the interests of their communities
like Scheduled Castes/Scheduled Tribes,
Other Backward Classes and minorities.
In cvery category there are 19 Recruit-
ment Boards. Are you talking about
Tamil Nadu?
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SHR1 R. MARGABANDU: I appreci-
atc the stand of .the Railway Minister for
appointment of members belonging to
various communitics on the Railway re-
cruitment Board. But for rccruitment to
the post of Khalasis in the ICF, the
Railways have called for interviews, can-
didates belonging to the Scheduled Castes
and legal heirs of the Railway employecs
and not candidates belonging to the
Other Backward Classes.

SHRI RAM VILAS PASWAN: The
reservation policy in respect of the OBCs
is being implemented. 1 have already
ordered further reservation for the can-
didates belonging to the OBCs. Accord-
ing to the Mandal Commission’s report,
27 per cent reservation has been pre-
scribed. We are observing it. It is being
implemented. 1 will look into the matter
as to why candidates belonging to the
OBCs were not called for interviews, |
will examinc it.

SHR! R. MARGABANDU: That is
what 1 wanted to say, Sir. Thank you.

THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Mr. Mar-
gabandu, now you have to conclude. You
have takcn one minute extra also.

SHRI R. MARGABANDU: That is all
1 wanted to say. 1 have concluded my
specch.

THE VICE CHAIRMAN (SHRI
JOHN F. FERNANDES): Thank you.
Now, Mr. Yerra Narayanaswamy.

SHRI YERRA NARAYANA SWAMY
(Andhra Pradesh): Mr. Yice- Chairman.
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Sir, while supporting the Appropriation
(Railways) No. 3 Bill, 1997, 1 congratu-
late and thank the hon. Railway Minister,
Shri Paswanji for sanctioning new railway
projects in Andhra Pradesh and for intro-
ducing new trains during this Budget. Sir,
Andhra Pradesh with a stromg agro-base,
with different mineral respurces and long
coastline which would promore increased
industrial activity and cxports,... has only
18.26 kms. of Railway route for an area
of 1000 sq. kms. This is below the nation-
al average of 19 kms. The railway net-
work is a crucial infrastructure for the
cconomic devclopment of the State and
the demand for rail transportation is
bound to grow rapidly because of in-
creased agricultural production and in-
dustrial growth stimulated by an annual
investment to the tune of Rs. 20,000
crores during the next five years as envis-
aged by the hon. Chief Minister of Andh-
ra Pradesh. Sir, during the last 50 years
since Indcpendence, the only addition to
the railway network in Andhra Pradesh is
the Bibinagar-Nadikudi broad-gauge line
of single track (153 kms.). It necds
doubling on a priority basis, If it is done,
there can be diversion of more express
trains to rclieve the pressure on the main
trunk route, that is, the Hyderabad via
Kasipet and Vijayawada-Chennai route.

Sir, the second broad-gauge line of
Pcddapaili-Karimnagar-Nizamabad (178
kms.) is in the backward area of Telanga-
na region. The provision for this in this
year’s Budget is only Rs. 5 crores. It
needs Rs. 174 crores. S0 1 request the
Railway Minister to provide more funds
for this Peddapalli-Karimnagar-
Nizamabad line.

1t is suggested that the gauge conver-
sion of the leftover metre-gauge sections
be given the highest priority to avoid
operational problems in isolated sections
causing inconvenience to the public. A
mcagre amount of Rs. one lakh is re-
ported to have been allocated for gauge
conversion  of the Secunderabad-
Nizamabad-Mudkhed line. There is no
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mention of the Dharmavaram-Pakata
(228 kms.) line in the Budget proposals. I
request the hon. Minister to include this
fine also for survey. The Gudur-Renigun-
ta (84 kms.) line which is included in the
Budget proposals for doubling has a sym-
bolic allocation of only Rs. one lukh. It
should get more funds. This will faciliti-
ate speedy movement of coal to the
Maddunur Theremal Power Station and
export commodities to Madras and Krish-
napatnam Ports,

Another project, the Kzkinada-Kotipal-
li broad-gauge line (44 kms.) was in-
cluded in the last year’s Budget. A survey
has been done. But, unfortunately, in this
year’s Budget, nothing has been provided
for it. T also want this line to be extended
from Kotipalli to Narsapur via Konasee-
ma. The activities of the ONGC are
there. The ONGC are exploring oil
there. Now, crude oil is transportcd by
truckers on road. If the Kotipalli-Nar-
sapur line is surveyed and constructed,
the ONGC crude oil and gas can be
supplied casily by Raiiway. The Nandyal-
Yerragunta scction, which is in the Ray-
alaseema area, a backward area, and with
an estimated capital cost of Rs. 156
crores, is reported to have been included
in the Budget with a meagre allocation of
Rs. 5 crores. 1 request the hon. Minister
to increase the allocation to this project.

Another important line is  the
Coromandel line. It is from Chennai io
Vijayawada and Calcutta. Frequently,
due to natural calamities like cyclones
and floods, the track in this section is
being damaged and the traffic gets af-
fected for many days.

You have to construct a new line from
Nadikudi to Srikalahasti for which en-
gineering cum-traffic survey is understood
to have been carried out earlier. This is a
very important line providing an alternate
route from Tenali to Gudur trunk route
along the coast line which is frequently
subjected to disruptions by cyclonic
storms.
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So far as the twin cities of Hyderabad
and Secunderabad are concerned, Hy-
dcrabad being a mega city, there is ter-
rific traffic. There is a proposal for a
circular railway. 1 would request the
Minister to conduct a survey for a circu-
lar railway.

Then there is no halt of the Falaknuma
Express in the West Godavari district. 1
belong to this district. Thadepalligudem is
centrally Jocated. My request to the
Minister is that there should be a halt of
the Falaknuma Express at Tadepalli-
gudem in West Godavari district. Similar-
ly, there should be a halt of Visakha
Express at Akividu. Akividu is my native
place. Despite our repeated requests
there is no halt of Visakha Express which
runs between Hyderabad and Vizag at
Akividu. So there should be a halt of
Visakha Express at Akividu.

THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES). You have to
conclude.

SHRI YERRA NARAYANAS-
WAMY: 1 -am concluding. The
Bhimavaram Town Railway Station earns
more revenue but there are no proper
facilities. It needs a second platform and
more facilities. I hope the hon. Minister
would consider the issues which 1 have
raised. Thank you.

M TR AR W R WA
Fygweay S, ¥ ol ¥ B e @ W
feany

a7y O fF U9 faor@ ome S we e )

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Shri Satpalji
Maharaj is there.

aﬁ:&aﬁ’rgq 'oﬁiﬁ%, 9 WA Y Afa
Geft e v R Q@ == 9 39 S
A Faae weRs St 38 ¥, SW A 9 o
geaE S 2 U9 foOre 9MeE St 3 TR
o & ag @ A & | IRA A% e @
FE S A IRy e
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THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Mr. Narendra

Mohan, you have taken six minutes
already.

SHRI NARENDRA MOHAN: My
party has 26 minuics, 1 believe.

THE  VICE-CHAIRMAN  (SHR}
JOHN F. FERNANDES): You have

seventeen minutes and therc arc two
morc speakers.

SHRI NARENDRA MOHAN: But I
was told by my party that I am the
second speaker and 1 can take my time.

THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): You will have
to conclude.

SHRI NARENDRA MOHAN: [ am
sorry. 1 will not be able to placc my
views if you will not permit me.

THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDELS): Your party
will have to forgo the time of other
speakers.

SHRI NARENDRA MOHAN: 1 becg
of you Sir.

THE VICE-CHAIRMAN (SHRI
JOIIN F. FERNANDES): It is for your
party to decide.

s Tz WMEA: 3 UF w@ AN F 9
FET e §, 0% Wew /, A A H e
o S @fm o TR W ¥ 3w W
o9 & R e & an ¥ 9u swe o
73 oifem
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THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): You have
taken seventeen minutes. You have con-

sumed the time of your party. There are
two more speakers from your party.
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SHRI NARENDRA MOHAN: Sir, if
you permit 1 will just take two more
minutes to conclude my speach.

Fygaray goed, § v S 4 ™ @ W
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SHRI J. CHITHARANIJAN (Kerala):
Mr. Vice-Chairman, I rise to support this
Appropriation Bill. At the outset, I
would like to express my happiness at the
efforts made by the Railway Minister to
improve the functioning of the railways,
to increase passenger amenities, to in-
crease the frequency of trains, to intro-
duce new trains and also to start new
railway lines in backward areas and inac-
cessible areas.

Regarding passenger amenities, [
would like to bring certain lapses to the
notice of the Ministry and make two or
three suggestions. One is, in a good
number of railway compartments, in"the
lavatories the doors cannot be bolted
from inside because the nuts and screws
are either missing or are loose, with the
result that when people go inside to
answer calls of nature, they have to facc
embarrassing situations. Especially when
women want to make use of the
lavatories, the embarrassment is all the
more so. And these occasions are not
very rare. This happens not only in sec-
ond sleeper compartments but even in
second AC and first class compartments
also. Therefore, the Railway Ministry
should look into this matter and set
things right. This is a problem which can
be solved within a short pcriod of time.

The second thing, is, on several occa-
sions we find that in most of the compart-
ments-the water tanks are leaking with
the result that water is not available when
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needed. When complaints are made, at
some stations they do fill the tanks with
water but within half an hour or so all
the water leaks out with the result that
there is no water available for use.
Therefore, the railways should ensurc
that such leakages do not occur.

My third suggestion is that pure drink-
ing water should be provided in the
compartments for the passengers. These
arc the three suggestions that 1 would
like to make in this connection,

Sir, now | would like to bring to the
notice of the Minister the complaints of
Keralites. The people of Kerala, irrespec-
tive of their political affiliations, are all
aggrieved that due consideration has not
been given to the problems of Kerala.
Everyone knows that lakhs of Keralites
arc going to various industrial centres in
North India. They are working there and
staying there with their familics. These
people have to go, at least once in a
year, to their native places. Also, some-
times, whencver somebody among their
kith and kin back home dies or whenever
there is some emergency, they have to go
immediately to their native places in
Kerala, but in such emergencics they do
not get the opportunity to get reserved
scats in the trains. Therefore, one sugges-
tion that I would like tc make is that the
Ministry should consider the demand that
the frequency of some of the trains going
towards Kerala should be increased, and
seme new trains should alse be intro-
duced.

Another point I would like to make is,
in the matter of deubling of lines and
conversion of lines from metre gauge to
broad gauge also, Kerala is bcing ncg-
lected. For example, from Quilon to
Trivandrum, doubling of the railway line
between these two places is already an
on-going project, but i
in the present budget a sufficient amount
has pot been provided for that. If full
benefit is to be given to Keralites when
the Konkan Railway is completed, then,
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the railway lines between Mangalapuram
and Shoranur and also between Quilon
and Trivandrum will have to be doubled.

Similarly, in the matter of railway elec-
trification also Kerala is being neglected.

Another point is, even though during
the last several years very serious at-
tempts were being made and large
amounts were being invested for the con-
version of lines from metre gauge to
broad gauge, the metre gauge line from
Quilon to Shencottah leading up to
Madurai has not been taken up for such
conversion.

5.00 r.M.

The people there also have got a grie-
vance. Thercfore, my suggestion is this.
The Minister is also in the know of this.
When the Railway Budget was intro-
duced, MPs from Kerala, belonging to
verious parties, together met the Minis-
ter, and the Minister, along with the
MPs, met the Prime Minister to see that
some additional provisions were made for
Kerala. 1 hope that the Minister will
seriously consider that question.

Another thing is regarding improving
the railways. Of course, the task is very
big. The magnitudc is very big. But,
there should be a plan to be completed
within 5 years or 10 years or 15 years.
Firsily, old compartments will have to be
changed. There arc a large number of
compartments which can be treated as
vintages. Those compartments will have
to be replaced by new ones within a
reasonable time. Moreover, there are ob-
solete railway track which have to be
replaced. Similarly, there are old bridges
which have already crossed their lives.
Those bridges have to be rcbuilt. Sevcral
such things have to be done.

Another important thing is that various
experts have reported that it should be
possible for the Railways to carry at least
69 per cent of the total goods that are
carricd from one end to the other. But.
At present, the Railways carry only 28 or
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29 per cent. This will have to be in-

creased. For this purpose, the Railways

have to be developed in various ways.

I don’t want to take more time. With
shes¢ words, I conclude.
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THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Shri V.P.
Duraisamy. Not here. Shri Sanjay

Nirupam. You are the last speaker. You
can take about four minutes. Then, we
have a suo mowu statement. The Railway
Minister would reply to this debatc to-
morrow.,

e A G WHIE (W WR): T
a2 % o 2-3 e W= €, W fog I dOw
F faw?
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THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): I think your
party has exhausted the allotted time.
Anyway, later on you can speak for two
minutes.

ot wom frem (vewy): O W, sTH
T H R W AfEm fabEs S =)
h foy § s w=eER ¥ od)

st smmTE JEviet F@ (TRE): TR
9 1 9 w3 e s gen ¥

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Your collea-

gue has already taken more than 17
mintues. Now, let him complete.
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THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Mr. Nirupam,
you have taken five minutes already.
Please conclude now. There are two
more speakers.
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THE VICE-CHAIRMAN  (SHRI

JOHN F. FERNANDES): Dr. Lakshmi
Prasad. Just two minutes.



